
IN THE HIGH COURT FOR T.HE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY,
TWO THOUS

E SIXTH DAY OF MAY
D AND TWENry SIX

TH
A(

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

AND

THE HONOURABLE SRI JUSTICE N.V.SHRAVAN KUMAR

APPLICATION IN CIVIL SUITNO: 1 OF 2023
IN

c.s.NO.13 oF 1958

letween:

tl Samana Fatima D/o Syed Zahid Ali &
-ate Muneerunissa Begum
W/o Mir Ali Asghar Razvi
A.ged about 30 years, Occ. Private Service
Present Address: Melboume, Australia
Permanent Address: R/o H.No. 22-8-381 ,

Purani Haveli, llyderabad

2) Zainab Fatima D/o Syed Zahid Ali &
Late Muneerunissa Begum
W/o Syed Mohamed Ali Moosavi
Aged about 26 years, Occ. Private Service
Present Address: Melbourne, Australia
Wo H.No. 22-8-387, Pureni Haveli, Flyderabacl

Petitioners are represented by their GPA Floiders.
[1] Syed Zahid A1i S/o Late Mir Sadiq Ali & hr"rsbancl of Late Muneerunissa Begum,
Aged about 59 years, Occupation Civil Engineer, R/o H.No. 22-8-387, Purani Haveli,
Flyderabad ( twt)nllb4.e o6oe-+:eyJa",rLl,N0 227 in cs V1L4Og
[li Mr. Sanjeev Kumer Raut, S/o Ratten Narryan Raur, Aged 45 years, Occ. Private
Business R/o l(othi # 51, Saldar Jung Roac{. Near Cyrnkhan" CluU, New Delhi.
[3] Dr. Pramocl Eknathrao Jadhav, Age: 59 year, Occ. Doctor, R/o S amartha Heritage,
Opp, M.S.M. Khadekeshwar, Aurangabacl.

I [4] Mr. Arunkumar Shyama ao Jaclhav, Age 61 years, R-/o Vasantnagar, Jawahar
iColony, Aurangabad.

..ApplicantslProposed party Del'endants
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l. Sycd lrass'rn, s/.. N.r,rh Sverl Abdulla. agcd aboul 42 yrs. (since deccased per LRs ln
Resp.urlents No. 2 1o 6 hcreinr bro,ght on rccord( petitioners l to 5) in CS 13/1 958, n
rkt*:art@t as pcr order dt: 16.0.1.1969 on Appticalion No.59 of 1969)
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I-ateciunnisa lle gr:n. \\rr'o l-atc Nawab Syed Hasrn Pasha, Aged about 45 yrs R/o Dewan
2.
Devidi

3. Bismillal'. Khrtr:rm. \\ rLr. Latc Naw'ab Syed Hasar Pasha. Aged abo'rt 40 yrs, R/o Dewan

Ucvi,li. Illd. reb L.i

4. Dr-uclana Fa[inriL Alia-s Shahzad D/o. Late Nauab Syed Flasan Pasha, Aged about 11 yrs,

R/o. Delan Devidi, I Il derah.rJ.

5. Slerl Yor-rsul l)iLsha. S/o. Lale \ aivab Syed Hasar Pasha. Aged about

6 yrs, R,o l)cri.ar Devidi lll.lcrebad.

6. Zainab Begurl. D.(r. l.etc Nar,r'ab Syed [lasan Pasha, Aged about 4 yrs, R/o Dewal Devidi,

I Iydc rahr d

(Since cleccasecl pcr 1,1{s bloLrght on rccord petilioners 1 to 5 herettnder as per order dt: 16.04.1969

on ApplicatLor\o.5() crf 1t)6()). (in CS 13/1958)

(Pctitic,ners 4 ro 6 art minor Lrrrler thc gtLiuclianship of their real mother Brsmillah I(hanam
(Petitioncr Ntr.3 herlin)

Resnondents / Plaintiffd1l

S.u-c.i AhmetL. S 'o Sy. J -\bc1llah, agecl about 45 rctus, R/o Ditvan Devdi, Flyderabad

Sycil FhLssairr. S/o S] crl Abtlulla. aged about 38 ycars, IVo Irani (ialli, Flyderabad.

i0. S.veJ AbilLrl \\'a.hab. \rrr S1'etl r\bd.r-rlla. aged aborLt 12 years, I{.-o lrani Galli, Hyderabad.
(under tl.re gu.udiirn jhip ol'h is mothcr Putli Bcgum D-4 & 6 Lately Minor. Sincc declared as major,
vicle or.lcr dr: 2i-10-1960 in,\ppl. No. 211 ol19601 (in CS I311958)

7. S1'e.l Kazirn l.[ussi:in. S rr \:rr','ab S1'ecl Abdu11ah. aged iLbor"tt 58 yrs. Shia MtLslim, IVo Irani
Gnili, 111clcnibail

8

9

1l

1)

13

Sycd Abclr-Ll 1lemeecl. Sro Sycd Abdr"rlla, aged abotLt 11 yrs, R/o Irani Galli, Ilyderabad

.\matr Kari:r D ,r. \.,.cd \bJrLlla. agcd aborit 14 yrs, R/o. Irani Gaili. Hyderabad.

,'\nrlrul l(ahim ll'o Svcrl AhdulLa. agecl aboul .yrs, R/o Irani GaLli. I-Iyderabad.

),4. ,\mina BegrLm, \\ro S1'ecl r\hdulla, agccl about'/5 )ns, Muslim, r{,'o. Irani Ga11i. Ilyclerabat
(Since Dictl antl thr'plainlilf lu(l I)elcnda.nts I,2,3 &l were bronght or.l record as LRs on 16-2-59
(in CS 13i1958)

1 5. I'utli Be sLrnr- \\-/.. \.,,i'ab S'ed AbdLLlra, agecl abont lx 1.15, R/6 t.rni GaIi. FIvder-zrbad.
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i6. Nawab Turab Yar Jung Bahadur, S/o. Nau,ab Barahamuddowla, Aged about 7g yrs,
Muslim, R/o Diwan Deodi, Hyderabad

(since deceased per LRs D. Nos.155 to 158 on 28-3-68 Application 42119'6g) pefendant No. 155
to 158 in CS 13 ofl958)

17. Nawab Sajid Yar Jung, S/o. Nawab Barharnuddowla, Aged about 60 1rs, Muslim. R/o
Banjara Flills, Flyderabad. (since deceased per LRs D-1 lt to 124) (in CS l3l1958)

I8. Sultan Jahan Begum, Dio. Nawab Gazi Ju.g. Aged abour 65 yrs, Shia Muslim, Rio
Hyderabad. (since deceased per LRs Def. No.21 was brought on record) (Defendant No. 21 in CS
13 of 1958) :

19.

Hy
Bilquis Jahan Begum, wo. Narz,.ab Rias, Aged about 60 yrs, Mtslim, R/o Near Sicldi Risala,

derabad.

21.
Delhi

Government of A.P., Rep. By the Chief Secretary, Govemment of Andhra pradesh.

The Union of lndia Rep. By rhe secreter). The Srate Ministry, Cenral Secrerariat. New

MirMru affar Hussain Khan

22 The Salarjung Estate Cornmittee, a corporation having its Office ancl condlcting its br-rsiness
at l)iri irn Dewdi. Hyderabad.

23 Jagir Administrator, Govemment of Hyclerabad having its oflice Saifabad,Hyclerabacl.

?! - Syed Mohammad Ali, S/o. Syed easim Ari, Aged abor.rt 60 yrs, Muslim, R/o Diwan Devdi,
Hyderabad (Since deceased per LRs Defendants 141 io 152 brought on recorcl as per orcler dt: 24-
..11-67 in Application No.257167) @efenclants 1.11 to i52inCS 13 of 1958)

.]lld.ra
,i Kulsum Begum, Wo. Syed Mushtaq, Ageci about 65 yrs, Muslim, R/o Diwan Devdi,

bad.

?6 Ulfat Begum, Wo. Syed Hycler Raza, R/o Dir,van Devcli , (Defendants 129 is declared as the
,s.ole LR of D.20 as per order clt: 1.10.65 in ApplicationNo.l44i 196s) (in CS 13/1958)

Ghazi JLrng BahaclLLr, S/o. Nawab Fakhrul Mulk, Agecl about 73 yrs, Somajigucla,erabad. (died on 17-9_1971)

"l{i: 
OrUn- Flussain Khan, S/o. Narvab urab yar J,ng. Agecl about 53 1,rs, Jagirclar, R./o

Mir Mehcti Hnssain Khan, S/o. Hussain, Agecl aborLt 55 yrs, Jagirdar, R/o Mir Alam,rab ad

Mandi Mir Alam, Hyderabacl
, S,/o. Hassan. Aged abor-rt 48 yrs, Jagidar,

)
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31 . \{ir Gal oor Hussain l{hnn. S'o. 1 Iassan Yar .rltng. Aged about 36 vrs,
R/o. Irar.ri Galii. H-v.lerabad

32. lr4ir llasan -\[i Khan. S o. Hassan Yar Jung, Aged about 52 yrs, R/o Irani Gal.li, Flyderabad
(since dcceasecl per LRS Dl7 to D28 recorr-1ed as LRs ancl D-1 brought on record as LR, as per
ordcr rlt: 23-9-1966 in Applrcation 20011966) (Defendants No. 21 and28 in CS No. l3 of 1958)

33. N4ir Sul tan ,\1i I(han, Sr'o. I Iassan Yar Jung. Aged about 52 yrs, fuo. Irani Galli, llyderabad
(since I)-27 recordetl as LII of D-26 along with D-28 a_ud 137:rs per order dt: 23-9-196'6 in
AppliceLion 200,/66) (in CS 13/1958)

14. ivlir Yarvar Ali Khan. Sio. Hasan Yar.lr-tng, Aged about 45 yrs, Rio. Irani Galli, Flyderabad.

,15. l:ateh J.nvar Begtrm. D o. Flesan Yal Jrurg.;\ged about 43 yrs, R/o. Irani GalLi, Flyclerabacl.

i6. .\khLar rLmise Be:n:n, 1) o. I akoob 13egum. Agecl about 45 yrs, R/o. Irani Galli, I Iyclerabarl

31 s.ghra BcgLLm- D o. Sher RiLn Bcgu',, Aged about 40 yrs, Jagirclar, R/o. Irani gaui,
I Ir d e'rLhaLl.

ilJ. I\'ftLharalt Rrrzia Besum. L),ir. S.Llima Ilegum. Aged about 2g yrs, Jagirclar, Il/o. Llyderabari.

:19. \,lir Ased AIi I(han. S/rr. Noorunnisa Begr-rm, Agcd about 50 yrs, R/o. Baradtrri, Flycler.abacl

40. Nzlir Turab.\1i Kian. S,'o. Noonrnnisa Begum, Agecl about, Household,
Ii/o Alawa Bibi, H1.'derabacl.

l l SLrltana Bakht Bcgum. Dro. l oo'unnisa Begum. Aged about yrs, I-Ior-rseholcl, R/o Alawa
I lihi. I l ..ler:rb.r.l.

12 S-,,-ed L.eiqat IItLssain Kban. Slt,. I)ilawarunnisa Begum. Aged About 55 yrs, Mukthadar, R,
IlorLs-'No.1i. \ Class ctrl bl,,rti. \alaviurleucla, Ll1.d:raLad (sin-ce deccased pcr LRs detenclant\o.1lS)

4

Syed raq,i HtLss:rir. r(hr... Sio. t)iIar,r,aru.nisa I)egum. Aged abour R/o. Noorkhan, Bazar,
cier.Li;ld.

.+3.

IIv

14. Syed Nlohiba r\li Khan. SiLr. Dira',va.rnnisa Be61um, Aged about R/o. Noorkhan, Bazar,llyrlerlrbarl.

1l;,,",.,,?jl.'llll-f 1,s,sa 
ecs5m. Dio Dilar,vamnnisa Be1;um, Aged about Rio Noorkhan Bazar,r1)(rtrr.r)uu.(sl,cc.lecr-.1..i'i'pci I-Ii [)clenda.ts22to 3 g were adcled as per orders dr: 22.3.1g56)(in (iS 13/r958)

'16. Khursheerl Bee. Oce : I liii] Scr.r.anL. r\qed abour 50 yrs, R/o. Dir,v;rn Devidi, Flyderabad.



Is a#€
41 . Mubarak begum, Wo. Syed Abbas Ali I(han, Aged about 40 yrs, Household, R/o Guramwa
Calli. I lyderabad.

48. Syed Kazim Hussain Khan, Sio. Shuj au1 Mullr, Gagirdar, Rio Mandi Mir Alam, Hyderabad

49. Syed Md. Jaffar Razvi, S/o. Shujaul Mu1k, Aged zrbout 62 yrs, Jagirdar, RJo. Mandi Mir
Alam, Hyderabad.

50. Vizarat Jung, S/o. Shujani Mulk, Aged about 53 yrs, Jagirdar, R/o. Mandi Mir Alam,
Hyderabad.

51. Bizaath unnisa Begum, Dio. Shuj ani Mu1k, Aged about 53 yrs, Jagirdar, R/o. M Mir Alam,
Hyderabad. TE OF TELA

52. Saldar unnisa Begr.rm, W/o. Shujani Mulk, Aged irbout 53 yrs. Jagirclar, R/o. Mandi Mir
AIam,IIyderabad.

53. Mir Ajaz Hussain, S/o. Fakar Jung, Aged about 34 yrs, Jagirdar, R/o. Mandi Mir Alam,
Hyderabed.

54, Mir Mumtaz Flussain Khan, S/o. Fakar Jung, Aged aboru 32 yrs, R/o. Mancli Mir Alam,
Hyderabad.

55. Jahandartuurisa Begnm, D/o. Fakal Jung, Aged abour 37 yrs, R/o. Deodi i(amal yar Jun

2! Naj ibunnisa Begum, w/o. Fitrat Jung, Aged about 301,rs, Householct, R/o Mandi Mir Alam,
Hyderabad. (recorded as LRS of Defendants 72 as per order dt: 24-6-1961 in Application g/67
along with defendant 1 36 to 140) (DefendzLnt No. 1 36 to 140 in CS 13 of 1958)

Hyderabad

56 Hasmat Begum, Wo. Baqer Ali Khan, Aged abor-rt 55 y.s, r/o Balsetti Khet, Hyclerabad

i58 Vazir unnisa Begum. D/o. Fitrat Jung, Agecl about 30 yrs, Flousehold, R/o. Mancli Mir
, FIvderabad. (recorded as LRS ofDefendanrs 72 as per order dr:24-6-l96i in Applicaiion

8/67 along with defendant 138 to 140) (in CS 13/1958)

. . 
Mir Yakoob Ali Khan, S/o. Mir Shuj ath Ali Khan, Aged abo,t 57 yrs, pensioner, R/o

rkhan Bazar, Hyclerabacl.

Mir Basharat Ali I(han , S/o. Mir Shuj ath Ali Khan, Aged about 59 yrs, Pensioner, R/borkhan Bazar, FIyderabad Since dead defer-rdants 111 to 114 brought on record as LRs on 6-2-(
vide application No.5 18/59 .)(Defendant Nos. 111 to 114 in CS No. 13 of 1958)

Mir Kazim Ali, S/o. Ahmad Ali , Aged abor"rt 38 yrs, Guj am yab, R/o.Diwan Deodi,erabad

Mir Dilawar Ali, S/o- Ahmecl Ali, Agecl about 42 yrs, R/o Diwan Deodi, Hyclerabad.

Mir Hyder Ali, S/o. Ahmed Ali, S/o. Aged abo.t 35 yr.s, R/o. Diwan Deocli, Flyderabad.

t.

lo

9.
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64. -\Iir i\hmeci .\li Khrur. S(r. Mir.Kazim Ali Aged about l9 yrs, R/o. Diwan Deodi,
Hyderabad.

65.
Ilv

Hashmattmnise 13e6ru'.. I),o. N{ir Kazim Ali, Aged abrut 18 yrs, R/o. Diwan Deocli,
derabad.

66. Syed Sa1ec,l Ilussain l(han, S1o Mir Ghulam Hussain. Agetl abor-rt 44 yts, R/o. Asif Nagar,
Hr de'abe.l.

6l - Qamamnnisa Berrrrrn. .\hsen. aged about 4g yrs, Flousehold, R/o. Dabirepura, llyclerabacl.

68 K}:,atrj a Begum, \,\'r Lr. (ihnrirm Askari, Agecl about 70 vrs, Hissadar of paigah, R/o Asri'
Nagar. Hydcrabad.

69.
FIv

. Sa,i'-eed Lrnnisl 8gc,11111. \\'r'o. \{rr Abbas Ari. Agecr about 4g yrs, Ilissaclar, R/o Irani Gaui,
derabad.

10.
IIv , ,Mir 

fahir 
"\li. 

S/ri. \1ir Akbar AIi, Agecr about 23yrs, G,zaradar, R/o. Mozam Zahi Markcl
O e rLl Dad.

7)" N{ir Imtln:\1i, Sro. \{ir }]rgi.-tri, Aged abour 16 yrs. Minor uncrer the of his guarclianship
mother Salma Bibi. Ii,o \'r:izrur z:rlri \rarket, Hyderabaci. isince o..rur.,L vn; o. 

"ra"'rrfpu.u,ronI39/l 958 dr: 17-11-l95S r

1). Mir Ril asa: _\1i, S,,r. \1ir- ,.rkbiu Ali, Aged abort 9 yrs, minor nniler theg,arclianship oihis n*rthcr Sarrr'L Bibi. R,o Maiam Zchi Marriet, llyderabacr.

13. Mir Sadiq ,\1i, S/o. \4ir Alibar ali, Aged about I 2 yrs. (Minor) nncler theguarclianship of thelr nrothcr Salrna Bibi Deienclants No.71.

14' \{ir Turab .{ri- Sr,. \4i. r\libar zrli, Aged abor-rt lr yrs, (\4inor) r-rnder the guarcliaursrrip olthcrnoth.-r Saima Bibi DclenrLrrr, \o.71. (ip CS l3l195g)

I5 ' Qamarr'mnis:r llelrLrrr- r)'o \'lir r\kbar a1i, Aged abor"rt l.i yrs, (Minor) uncrer the guard1ansrril,rf theirmother Salnn Bihi I)lcnrlirnt-sNo.71. (in CS l3l19ig) 
'

l6 . Sl1-. utmisa Ile gLnr._[], o iifL 
.rkbg ali, Agect abor_rt 12 yrs, (Minor) under theguardianship oIthei'.,oLhcr SarLna Rihi (Ar1 s*! 

"ia onugnL"., of Mir Akbar Ali, aged r2, g &:rged 6 r'ears respec:ivcly i\li.irq Gercl.ianship of their moiler Salma BiUin_XJii"'"
11. Salma l:libi. W,b. N.,1ir.,\lrbar Ali. aged abont 4g yrs.

li,,r"Jili,1f":i1:l 'li;:t,]"f i"l 
t., S'o r\rsalam J,ng .\gecr ar;out-S0 v's, Jagidar, R/o Re:rncri

;.;;; j6J;.;:,..,'"1,J'l', l;,l::i,i;-i:.,._.rT.:t'"tT:ii;,I;Jii, -;,,r io 1+o i,ougr,L o

19. ()adri Reuurt. \\. 1,. llr.lrr \-er_Jlrng. Agecl aboL.t 70 yrs, Llolrsehold.



I
L 7 a?b?

p/o,reLni.Gally, Flyderabad. @efenclant 42 to 73,iave been addecl as party defendants as per orders
ofcourt dt: 03-10-1956) (Defendanr Nos.42toi3 in CS No. fs off6sSj

qq ^ 
Sy:d.\alat Ali, S/o. Syed Ttuab, Muslims, Agecl abo,t 80 y,rs, respectively No.74 6nd 75,

N/o. Baradari Salarjung, Nizam Bagh, Hyclerabad, No.zo ana zz .*idirg'"i ii""i n-*,
Hyderabad

8l . Syed Yawar Flussain, .S/o. syecr rtrrab. -M tsrims. Agecl about 60 yrs, respectivery No. 74
and 75, R/o. Baradari Salarjung, Nizam Bagh,.Hyclerabid.

82 Syed Jaffar H.ssain Sio. Syed rurab. Musrims. Aged about 4g yrs, respectivery, No.76 md .
77, Residing at Troop Bazar, Hyderabad.

[3 ,. Sred Mohsin, S/o. Syed Turab, Ivluslims, Agecr about 5g yrs, respectively No.76 ancl 77,
Residing at Troop Bazar, Hyderabacl.

11 . ,. S*T, Begum, D/o. Syed Turab. Muslims. Aged aboul 44 yrs, respectively No.7g & 79,
Residing at Banjara Hills, Hyderabacl.

11p

)n

5. Razia Begum, D/o Syect Turab, Muslims , Aged about 44yrs, respectively No.7g &79
ReSiding at Banjara Hills, Hyderabad (All Sons and Daughters of Syed Turab, agecl g0, 60 ,48, s8,& 44 years respecti vely 74 & 75 Residing Baradari Salar Jung., Nizam Bagh, Hyderabad, Nos.763i 77 Troop Bazar, Hyderabad,Nos.T8 & 79 Residing at Banj ara Hi1ls, Hyderabacl )
86' syed Hadi Ali. S/o. Sved vizarat Ali, Aged about 27, R/o. Bawachi Khana, Mawan,SalarjLrng, Hyderabad.

Salarjung, Hyderabad
Masooma Begum, D/o. Syed Vizarat A1i, Aged about 25, R/o. Bawachi Khana, Mawan

8 Fatima Beg.m, D/o. syed vizarat Ali, Aged abo,t 23, R/o Bawachi Khana, Mawan,alcrjung, Hyderabad.

9 sayyacl Begr'rm' D/o. Sved vizarat A.ti, Aged abor.rt 23, R/o Bawachi Khana, Mawa,,alarjung, Flyderabad.
Syecl Vizarath AIi aged27,2 5,23 &23 years respectively all Residing at Batuachi Khar. Nawablar Jung, Hyderab ad)

Syed Ahmad Hussain , S/o. Syed Abbas Flussain, Agecl about 24 yrs, R/o. Mogalpura,abad

l. c

3.9

yed Mustafa Hussain, S/o. Syecl Vizarat Ali, Aged about 22 yrs,Wo. Mogalpura,Yderab ad

Yderab
Lto

yed Mazhar Flussain, S/o. Syed Vizar.at Ali, Aged about 20 yrs, R/o. Mogalpura,

Yed Asghar Ilussain, S/o. S
Iderabad

yed Vizarat Ali, Agccl about 19 yrs, R/o. Mogalprua,

u,

t.

8i

hi

&
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()'+ Sai.iadi Ilcgrrn, D/o. Syecr vizarat Ali, Agecl aboul 23 yrs, R/o. Mogalpura, rlyclerabad

95. Syed Kamel llussain. Sro. S1.ecl Vizarat Ali, Agecl about 19 yrs, R/o,
l\lolalpura. Hr ilerrabail

?l }luzafarunnisa Begum, D/rr.. Syed Vizarat Ali, Agcd about 1g yrs, fuo. Mogalprlra,
I )1'derabad. iSved vizarath Ari agecr 22, 20, 19,23. r9 &" tg years respectively all Residing aL\ l,ghrlpLrra. I l\.1(.rilL).1.1..)

9l . Sa^r'ar ll,ssrLin. S o. S1'ed Mehcri Hussa.in, Agecl about 25 yrs, R/o. Baradari, NrwabSrLlarjung. 1Iydcrrtbarl.

9rJ
.Z-ol'rra 

Beg.m. I )lo Syed N*scr r.ssain, Agccr about l6 1,rs, Minor uncrer the g,a.cliansc,I Jalar I I,rsrri,r. Ii o \izlm lj:rgh, I Iyclerabi

99. Akhtar llegr-irn. D./o. Sli,ed Nascr Hussain, Ageci about 14 yrs, (Minor) uncier the
gL Lnldianship o l s l ecl .l li'ihr llr.rs sai n Nizam Bapfi , I 

_ivcl era tracl.

1()(). , Sardar Regunr, I)/o. SVecl 
)e135 Illrssain, Agecl about 12 yrs. 1.Minor) uncler thegulldi:rnship o1'S),cd -taflar HrLssairr Nizam Bagir, fia".utrua

1 t t I . 5''r..t QiLrban I ILLssain. S 'o Sr ecr Naser llussain, Agecr about 1 1 yrs, (Minclder, thegLLrrrclinnship o1'S1ccl -rrfihr Hussain.\izam eogfr, ift a"Jr-ua

1(r-l Svecl Z*,ri,,ussai,, S/o. Syccl NaserHussr n, Agecl aborr 12yrs, (Mrnor) under thegrLarclianship o j'Svor1 Jaltirr Flussajn Nizam g"gh, f b,i.-i_a.
l(rl Bact'n'is. Bcqum. D(r. S1'.cd Abul Fazal,:\gecr al)out 50 yrs. 1{/o. Darushara, FaLerrD:rr,,i.aja. Ailiknret. I Ir, ilc-rabacl.

10.1. Raisunn ist IJcgLrn. Dr,o
DLrrrvaja, Adikmct. I It,clcrabad.

,11;,,",;i'li1t#:i:?,:::.::,'ili " sr .r {bLrr Fazar .\gccr about 40 vrs, R/o Darr.rshara, Falerr
(S1 cd Naser HLrss:rin. ,.r.ed 1-1, ll. I i. & 12 years respectir ely all Minors under the G,ardianstrSleil Ja.frhr Hn,.sai.. n,ro. o-,]*, 

l,r..t..;;"'d.i;",r;ii.,l o"r",, agecr 50, 45 & 40 yearsreslrcctiveh'Ii'esidirrg ar Da.rsl Srril.l l athe D".;";;;,-;lii.r-'at respecrively Hyderabacr)

106. Noorunnis:r RcqLur. D,/o. Sycd Abu Talib, a11ect about 70 yrs,

f]i$$' 
1 r:)r! t() l r r) r'' ere brortqltt o. record 

^, 
in. 

"":,0 oa- 1958 in rA No 253l1958) (in

li1i..",liat:' 
Asrcltrlla' '\ ir' S)ecl Abu I alib, Aged alout 8[r yrs, Rlo Baracrari,

l0S. Shezarii llegunr. S,o S1,cc1 ,\bLL.l..rlib, Agecl about gr) yrs, R/o Baraclari, Hyderabad.

ol Sy

Sycd .,\bul Fazal, Aged about 45 yrs, iVo. IJanmhafa. Fateh
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. 
Siddiqui Begum, D/o. Sved yawar FlLrssair.r, aged about 27, occ: Householcl, R/orguda, Hyderabad.
htonrecorclas LRs o1'D-75 0n 1g-0g-1g60 on Appl.No.gg/Ig60) (Defenclant No. 75 in cSof 1958)

Askar Nawaz Jr"rn g, S/o. Late Nawab Sajid Ym Jung, Aged about 45 yrs. Devdiuddowal , Hyderabad, A_p

)

109' Fakrunnisa Beg.m, D/o. syed Abu Ilaairz, Aged about 45 y.s, R/o. Baradari, Flyderabad
(DefendanrsT4ror03wereaddedasperH.c.orderdt:1r-r-l9t7incRp.No.13tilLoio. 

1incs I3lr9s8)
_a

110. Gafoorunnisa Begum, D/o Shaik Mehcii Ali, Aged about 23.

1 1 1. Shaik Yousuf AIi, S/o Shaik Mehcli Ati, Aged about 14.

112. Shaik Raza Ali, S/o Shaik Mehdi Ali,

I 13. Syed Dilawar Ali, S/o. Syed Rahat Ali. age. about 4g, R/o Baradari. Hyderabad.

I l4 syed Sajj ad Ari, S/o. Syed Rahat Ali, agecr about 46, R/o Baradari, Hyderabad.

115 Syed Shuj ath Ari, S/o Syed Rahar AIl, agecl about 44, R./o Baradari, Hvderabad.

119. Flussain Begum D/o. Mir Bashrat Ali I(han
(Since decease per LRs Defendants 153 &154 brought on record as per order 27-g-1965 inppl.No.403/1 964) Rro. Mandi Mir Alam , Flyder abad

fendant Nos. 153 & 154 in CS No. 13 of 1958)

Imtiyazunnisa Begnm, D/o. Mir yakr-rb Ali l(han, Aged about 19 yrs, R/bloorkhan Bazar, I.Iyderabad

21. Mahmooda Begum, D/o. Syed Ya.',var Flr-rssain , aged about 30, Occ: Householcl, R/orguda, Hyderab ad

Jli. .. Ll*S f1qum, D/o. Syed Rahat Ali, agecl about 38, R/o Baradari, Hyclerabacl. (ShaikMehdi Ari, aged23,14, & sved Rahat Ali agel 48, 46, 44 & 38 y"*, respectively alr Residing atBaradari, Hyderabad)

ll1 Mrr Jaffar AIi Khan, S/o Mir Bashrat Ari I(han, R/o Meandi Mir, Flycrerabad.

118 Mir Mahmoocl Ali, S/o. yi: -B^:llT Ali Khm (Defenclant No.112 since declared as Majoras per order dt: 10-9-1965 in App1.No. t t4t1g6s) ryr,* Lain". ai;iir;. ;i/r;;;;'frr"] r^ra, ,UAlam, Flyderabact. 1in CS l3/I95g)

^AffilT 
ililffii:::. S/o. Late Nawab Sajicl yar Jung, ageci about 44 yrs, R/o prade vitia,

20.

C

p
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125. Fatirna Sultana Bcgurn, l)/0. Lale Nawab Sa-1kl Yar Jung, Agecl about 40 yrs, R/o. Devdi

Mukara Mr-rclciolr'alm, F[1'clerihecl.

1-26. l{azi.r SrLltana Bcgr.rrl. i) o. Late Nawab Sajib Yar Jung, Aged about 37 yrs, R/o. Devdi

MLtkaramltrl dou la- I-Ivderlhli.l.

l2l . I(airunnisa BegLrm. r\iics Zakia Sultana Begurn, D/o. Late Nawab Sajid Yzu Jung, Aged

abolLi 36 yrs. IL'o. Kh:,rair lvlirnsion, I{yderabad.

128. Zohr:r Sr-Lltana BegrLrrL Alies Jakia Sultana tsegum, D/o. Late Nawab Yar Jung, Aged abo

35 1rs, ILlo. I)er di \I,-rlirrrarruddor,,'ia, Hyderabad

12(). Ashr-ufunnisa Bcgr-un .A,lics Late Nawab Saj:b Yar .lung, fuo. Devdi Mukaramuddowla,
Hr derabacl.

f -i0. Sulrana -A.lam Saheba. W/o. Late Nawab Sajib Yar Jung, Aged about 62 yrs, R/o. Devcli
Muliaramuclclou,la. IIyd e rabatl.
(I)eJ'endants 117 to 124 broughL on record as LRs o I delendants 11 as per orders of the court dL:

21.09-19(r{)Appl.\o.l73iJ9ii{J)(DiedD-llTtol2irecorcLedasLRSofD-l24videorderdt: 18

1()61on.,\pp1. \o.13(l'lt)61) (J)cfcndantNos. 117 '.o 123 in CS No. 13 of 1958)

1 l l. S,r-ecl Atbas .{1i. S o. \liL Mohd AIi. Aged 48 yrs, R/o Anderc,olr Nirza, Mahal I(has Pur
Dcr'di Nalvab SalarjlLng. ll1'dcrabad. (brought on rccords as LRS Deft. 20 as per orders ofthe c,

dL: l2-8-1960,onstrucliol('li,rmtherecordaspcrorderdt:1-10-1965inAppl.No.144/1965)(i
CS l3/19s8)

1 .2. NrL ccb:r Bcgum. [)'o. [Jirluhlnisa Beghum, .\ged abont 26 yrs, Occ: llousehold, R/o
N oorkh.tn llazar. H'ler abal .

1 I3 . I lyilari Bcgun.r, L),'o. IlatrLlunnisa Vegunt, Age d about 24 yrs, Occ: Flousehold, R-/0.
Noorkhun Ilazr, Ilydc rirbad.
(l )elenclants 126 & 12,-1 arc bxrught on record as Llls of defendanls No.39 vide order olcourt cl

lrr ..t-1962 ir.r application No.13ll,/1962) (Defenilanl No. 3!) in CS No. 13 of 1958)

1--r4. /alrr:L Ilequm. \\'i, S)cil lliaquat Flusseir.r tihan, Aged about 45 yrs, R/o No.13, CIB
()ttrtrLcrs. \eraranagucllL. Ilrdclrrbad. (Defendalts \o.128 brought on recorcl as LRs of defende
NLr.3(r r,'id.'rrrciers of c.rrrr r1..29-6-1962 on applicationNo. 115, 13'l and 235 of 1962) (in C
1 3/19s8)

1-r:. S1.ecl 1(amar lJrsse,. Si'o. Syed Hashim I{assain, -tgecl abonl 7 yrs, Minor by guardian
n.unrzrl nrotiler Buiul BcqrrLn. \\','o S.ved Hashim Hussain, agecl about 2g yrs, FI.No.22-z-26g,
(l)ccerLs,.:il Del'er:d.ar:t \rr.lr) 1.1,1- orderof cor-rrt dr:20-1-1962 in applicaiion N o.246 196.1)
(l). le;rrirrnr \c,. 2() in ( S \o. l3 of 1958)

li(.. Yousuf Begum. \\,/o. I-ate S.ved Ntohcl .lafi,u Razr.i, Agecl about 5l yrs,
R io. L,ingiimpnlli. lh, rlcrirbrrrl.



1l

li

out

131 . Syed Asad Ali Khan Razvi, S1o. Lbtc Dr. Sved
L ingampal li. Hyderabad.

ll8. Syed Bizaat Hussain Khan Razvi, S/o. Lrte Dr.
R/o Lingampalli, Hyderabad.

139. Syed Gulam Hussain Khan Razvi, S/o. Late Dr
yrs, R/o. Lingampalli, Hyderabacl.

e6K
Mohd Jaffar Razvi, Aged about 24 yrs, R/o

Syed Mohd Jaffar Razvi. Aged about 22 yrs,

Syed Mohd Jalfar Razvi, Aged abour l9
I

140 Syed Abbas A1i Khan Ra2vi, S/o. Late Dr. Syed Mohd Jafrar Razvi, Aged about 16 yrs, R/oLingampalli, Hyderabad. (oef;1tai1s No-1i^4 minoiby gru.ai* Begr.rm Defendants No.r30 videoder dt:29-6-1962 on application No.24ll1962 .irr"" i"-.]*.a as major as per court order dt: 30_9_1966 in Appl.No .209/1966. Defendant lJo to ii4 b.ougrrt on.."o.d as LRs of defendants No. 43vide order dt: 21-7 -7962 in Application N o.z+ottsizlffefendant Nos. 130 to 134 in CS No. t3 ofl9s8)

:

142' Syed Hashim Hussain (Defenclants 135 & 136 are brought on record as LRs of clefencla,ts119 as per order dt:25-6-1965 in Application N o.23/1965) (in CS r3lr95al- 
." "'--

I4i. l(hudaja Begrrm. W/o. I are Mir Hcsan Ali Khan. Aged about 60 yrs, R/o. yakrrtpur.a,Hyderebad lBroughr on record as LRs of ,re iend;,;,-N".);; 
"rg 

wirh derendants 2l & )t who arealready on record as per order dt: 23-9-1966 in Application N o.200/1966) (in cS r3lr95s)
144. Amina Begum, D/o. Fitrat Jung. Agecl abo,t 40 yrs, R/o. King Koti, Ilyderabad_

145. Sultani Besr.rm. D/o \awab Fitr.ar Jrrng. \\,o. Mohsin AIi. aged about j5 yrs, R/o. MoraiKhana. King Kothi. hyderabeci.

:146' Kasim Begum' D/o. Firrat Jtrng. Aged aboLrt 4r yrs. R./o Mir Aaram Mancri, Hyderabad.(Defendants 1i8 ro 140 *. urnugnt-on-.-"-;;;;'LR.';i;:;"ndants No.72 and defendanrs:t & 52are recorded as LRs as per orders crr: z+ e iei- i"-iprhJr,i", No. sz r 967) (Derenclant Nos. 5 I &:z in CS No. 13 of l95g) '|Ht/Lrrol'

141. Syed Hamid Hussain

Yxato"?}"t'' 
S/o Sved Mohdammed Ali, Aged abo,r 47 yrs, R/o. Nizam Bagh, Diwan

Butul Begum, D/o. Sved MohHyderabad. dammed Ali' Aged abour 45 yrs, R/o. Nizam Bagh, Diwan

X|'J|]i'rt"' 
Sio Sved Mohdamn.recl Ali, Aged abour 44 yrs, R/o. Nizam Bagh, Diwan

, Hyclerabad
Mir Mumtaz Ali , S/o. Syed Mohdamraecl Ali, Agecl abour 42 yrs, R_/o. Nizam Bagh, Diwan

.:-
'151. 

^ ^L,: ' \etutraol segnm, D/o. Syed MohdammeC Ali, Agecl abour 40 yrs, R/mes

f

tn

8-

td,

Devidi

148.

idi,

49

;150
Devidi
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Ilagh, Diri an Devidi, I-11derebrr'1

I52. N1ir Raza,\1i, Sio. Sye,.l itlohilammed Ali, Aged abour 39 yrs, R/o Nizam

Ilagh, Dilvan Devidi, I I-,-tlerab.Li-|.

153. Zahida Begrun_ S/o. S_"-ccl Mohdammed A1i, Aged abour 36 yrs, R/o. Nizam Bagh, Diwan

Devidi, i Tyderabad.

154. Nlir Nasir Ali, S 
,o. Sl cd \lohclammed Ali, Agecl abour 3 5 yrs, R/o. Nizam Bagh, Diwan

Devidi, I lr derabr..l.

155. IJr.rssain Begum. I)lrr. Sr ctl N'lohclammed Ali, Aged abour 30 yrs, fuo. Nizam Bagh. Drwan

D-r idi. l lr dcrrb L.l.

156. liazim Begum. D/0 Svcii Mohdammed Ali, Aged abour 26 yrs, R/o. Nizam Bagh, Diwan

Devidi, I{yderabad.

t 57. Iratima Begum, D/o. Sr e ,l M,,hdrmmecl Ali. Agett abour 24 yrs, R/o. Nizam Bagh, Diwan

I)cviJi, llyderabr,l.

158. I{hurshid Beglun. \\"\) Sr ccl \lohdammed Ali, Aged ab\)Lrr yrs, R/o. Nizam Bagl-r, Diwan

Devicli. Hyclerabacl. (l)eIer,dirnt. \o. L,{l to 152 are brought on record as LRs of defendanls No.18

as per crrcler of crrnrt tLt: l'1-l I l')6? in Application Ntt.217 i1961) (Defendant Nos. 141 to 1-52 in
CS No. 13 of 1958)

159. N{ir Jar.il-eeq.\li. Sio.'l'lqi ;\li. Aged about 65 yrs. R/o. Llyderabad.

I 60. Nfr.rnarvar Ali. Si o. M ir .)ar',, l-ccq Ali, Minor, R-/o. FlydereLbad. (Being minor per guzudian

delendenLNo.l53 appoinlcd as pcr order dt: 27-8-1965 iu Application No.40411964) (Defendants

153 & 154 brought on rcc,rlrl rs l.lls of clefendants 113 r'ide application No.403/1964 order dt: 27
8-1965 t (Defenclarlt \-,)s. 15 I & 154 in CS No. 13 of 1958)

161. \bbes\-erJirnc. S't, lrLrub Yrr Jnng. Aged about 57 y.s, R/o. Nizam Bagh, ilyderabad

162. \oor Yar.Tr,rfrg. S,(). lrLlrLh \-m -tung. Aged aborLt 62 yrs, IVo. t.,\ear Fateh Maidan,
LI y c1 e r:lb :rd .

163. Khursheeil Jahan llc,.trLnr. 1)1o. Turab Yar.. Jnng.,\ged airout 60 yrs, R/o. Shadi I(hanan in
Nizam Bagh. HvderiLbtirl.

164. Shoi.vkat Jah.rn IleuLrrn, S/o. T'urab Yzu Jung, Aged about 55 yrs, Rio. Devidi Mukara
muddow'la, Patralghetti. llv.lcnLbacl. (Detendants 155 to 158 are brongl'rt in record as LRs of
defendantNo.l0 as per or(lcr tlL: ll'-l-1q68 inApplicati,rn No.12l1968) (Defenclant Nos. 155 to 1

in CS No. 13 of 1958)

165. D. Dilip Rai Krislr11. S 1. l). \lLLraLi Ikishna
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Sripathi Madan, S/o. S.A. Tulasirao, //

Md. Zakir Osman. S/o. Md. Osman.

Laeeq Ahmed, S/o. Sheik Ahmecl,

Md. Aleemuddin (qLracter) S/o. M<1. Rnheemuttdin,

Flaji Sharif, S/o. Late Mahaboob

Shaqik Azeem, S/o. Sheik Mahaboob,

Shaik Shoukath aIi; S/o. Shaik Ahmecl,

Md. Mazhar, S/o. Md. Jaffar
(Impleaded as Defendants Nos:].s?_to 

^16g 
were bro,ght on record as per orcler df: 12_6_2002 inApplicationNo.635to637/2002) (DefendantNos. rist" iot',,csr{". ii"Tiqrsi " "'

115. Baqtawar Bcgum, W/o. Late Ncwab Syccl Ahmed,

116. Syed Akbar Ali @ Zaloor Nawab, S/o. I.ate Nawab Syed Ahmed,

111 . Syed Flamza, S/o. Late Nawab Syecl Ahmecl,

178. Syed Ali Abul Hassan @Amir Nar.vab, S/o. Late Nawab Syed Ahmed,

119. Syed Mohammed, S/o. Late Nawab Syecl Ahmecl,

lS0 Mumtaz Begum, wo. Late Ntrwab Syecr Akthar Ari Hafeez Nawab,

l8l . Ahahnaz Begum, D/o. Late Nawab Syecl AkLher Ali,

182. Sakina BegLrm, D/o. Late N1.,, ab Syec.l Alirher Ali,
183 Saheda Begum, D/o. Late Nawab Syecl Akthar Ali,

,,134 Fathima Kubra. D/o. Lare Nerveb Syed Akther Ali,

Syed Ali Aga, S/o. Late Nawab Syed Akrhar All,

aa rl
167.

168.

169.

170.

111.

172.

173.

17 4.
I

o
8

-86. syed Hassan Agha, S/o. Late Nawab Syecl Akthar Ali,
ed- Defts- 169 to 1 80 were bror-rght on ieco.cl ,icl" co.rrt orcler clt: 1 _9-2004 m.8s412004 in cs.13/s8) (r_Rs oi nz;. (DcfenclantNos. i;;; il, ;;lKil',, of 1e58)

mpleact

Ppl.No

Goutham Chand Jain. S,/o. parasr-Lral Jain, aged 45 years, Occ: Business, R/o.H.No.10_02_est Maueclpally, Sec'bad.

:il

, ,.., 
Jrne.ncler Jain, S/o. parasmal-Jain. agecl 4 3 y(.xrs. Oe c: Business,I u-02- 1 72. West Marredpally, Sec,brd.

tn
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85

87.

12
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189. Amit JaLin. S'o. l'. ciuLarrnchand Jain, aged 20 years, occ: Business, R/0.10-02-172, we
Ir1arredpa111.. Sec'baJ.

190. Arvind KrLmar .lain. S o. Ratan Lal Jain. aged 44 1ears, Occ: Business,
R./o.H.No. 26, [{app,r, f ncl rvc, Balaramraj, Sec,bai.

l91 Devraj Ranka. ,sio. Late KarrLram Ranrca, agecr 6g years, occ: Br-siness, chandralok('om p'ex. 5ec l,rJ.

192. Prakash Chand I_rLniva. S/.. MzLngilal L.niya, aged 56 yea-rs, Occ: Business, R/o.LI.No
5 1 -:, Ramgopal pet. Scc,brrl.

1ol. Sh.rnri il-.rit . rir,r. \\ o. prakasb Chend I uni1a. agcd 52 1.eers, Occ:llou.cuilc. R,..1 1.N,, -'-+.:t.i. Rrmgopall.r. S*.,tr"a.'.."''

].94 Mangilal LrL.i1a. Sio. Rata.lar Luniya, agecl 77 yt.a6,occ: Business, R/o.FI.No.2-4-5 IRamgopalpet, Sec'barl.

1 95. K. Ranresh, S,/r,. I(
PG. Road, Sec'cacl.

Rhaskar Rao, aged 47 1.ears, ()cc: Business, R/0.44g, Venkatrao Cc

1(r6. K. Rajcnticr l.,uinr.,r.. S ir. K. Bhaskar Ra.o, agecl 3g years, L)cc: Business, 44g, Venka[reC olony, PG. Roacl. Scc hl.l.

1)1 . P. \ieer,cham. S o. I_ntc \ara1,.ana, aged 44 vcars, Occ: Ilusiness,R,o ILNo.12-1(l-5()O'79 I. \\,rrisguia, S;",;;.
(Def Nos J S l 1o r9 r inrprcacrecr u. p.."orrr o.d.r ctt 5-11-2004 in Appr.No.1166/2004) (DerenNos. 181 ro 191 in C,S \o. 13 of tlSS)

I')R. \1 t Bin \l.lhli,,./ ( ,,tr\[nrL.tior]q Thrn,,,,]. \/^-^-:-^,,-,
Nrahrooz, S,/o rirralitl ,r,).:,,,,,.1,,]'Xilti'i;lT-"'"*l^Y.':iging 

Partner Ab dut Azizr(hailcr Bin
t toazam Jahi NI;il*,. ;;;;":,,'i:i,,,1r 

]v[uuooz. agec -{6 yeurs' occ: Business, R/o.]LNo..5_5_50g

199. Khalid .\hclLrll:rlr Ilin \lll.rfboz,

2aO. AbrlLrlla.ir KhrLli.l Ilin \tahlooz

2t)l Nlahamntcrl Iihrlitl I:!in \lah1boz

2t)) Abood lihaliil tlin \,lahlboz,

2r)j. Saa.l Klt.rli.lltir \ l. rlrli,oz,

204. Salah Khaliti llLn \lahlboz.

,1r.. yasl.r Klr:ti.t lti . \lrtr,, nz.
(D.Nos.1()-l rir I,),) iq.Ll Il ,r I

rD.'t \,s-1":,, rnl,,,,. 1,..',,";\:']-" 5 )-2 Dahecpura'-l lyderabrd.r, ;r\ [cr colrrt or,]er J.L.ed: 5 I l-2n04 in
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Appl.No.1 168/2004). (Defendant Nos. 192 to 199 in CS No. 13 of 1958)

206. V. Ashok, S/o. V. Ananda Rao, aged 36 years,

Occ: Business, Rio. H.No. 1 3 - 1 -7232/ N 5' Ambedkarnagar

Llyderabad - 500061

201 . Mcl. Zalcir osman, S/o. Mohcl. Osman, aged 38 years, occ: Btisiness, R/o.FI.No.13-3-4311/2,

Mustaidpura Hyclerabad - 500067.

208. Syed Mustafa Ab Zaidi, S/o. Syed Mahmood Ali Zaldi, aged 35 years, years, Occ: Business,

R/o. tl.No. 22-3-334, Mani Mir Alam, Llyderabad.

209 Laeecl Ahmed S/o. Shaik Ahmed, aged 37 years, Occ. Business, R'/o' LI No'13-5-33, Tappa

Chabutra Hyderabad-500067.

2lo. Ditipraj IGishna S/o. Late D. Muralikrishna aged 35 years, occ: Business, R/o. H.No-8-2-

12018614, Road No.3, Banj ara Hi1ls, Hydetabad.

21,1. P. Srinivasa Rao, S/o. P. Babu Rao, aged 38 years, Occ: Business,

R/o. Plot No,4 Tahir Vil1a, Yousufguda, Hyderabad.

212. P.V. Sr"rryanarayana, S/o. P.V. I(rishna PLasad, aged 35 years, Occ: Business, R-/o Plot

No.4, Tahir Villa, Yousufguda, Hyderabad.

213. Md. Mazhar, S/o. Mohd. Jaffar, aged 30 -vears, Occ: Business, R/o H.No.13-4-161,

Sabzimandi, Hyderabad.

214, I(. Ravi Sl'rankar, S/o. K.P- Raju, aged 30 years, Occ: Bttsiness, R/o. i2-1-316A, Near Black
Bridge, Opp: Tc1., Office, Padmanipeta, Amlapuram, EG., District.

215. I(. Ranra Mohan, S/o. K. Raja Kishan, aged 39 years, Occ: Business, No12-2-41114611,
Sharadhanagar Colony, Kulsumpura Post, Flyderabad.

216. D. Prabhakar Reddy, S/o. D. Janardhan Reddy, aged28 years, Occ. Business R/o PIot
N0.402, Vinkatapathi Mansion, Bhagal'anagar Colony Opp: KPHB Colony, Kukatpally,

.Hyderabad.

:2n B. Radha, D/o. K.V.S.S. Murtl.ry', aged 35 years. Occ. Household, R/o. flatNo.12, Block
. No.l I, Kendriavihal Apartments, Milapur. HydeLebad.

.r:2i g Madhulika, D/o. Late D. Ramachandra Reddy, aged 39 years, Occ: Fiousehokl, R/o
luragar, Hyderabad.

I

!myar

ave

089

Kr.rm. K. Aisl-rwarya, D/o. Capt., K. Kishan, aged 19 years, Occ: Student, R/o. PIotNo.690,
en Nagar Colony, Banjara LIills, Flyderabad.

Syed Azghar, S/o. Late Syed Moulana, aged 35 years, Occ: Business, R/o. H.No.19-3-
IN76I1l, Jaf ianuma, Hyderabad

l'j

l

2
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221. Nlohd. lvloin,-rddin. S,o. Lal Mohammcd, agecl 45 years, Occ: Business,
I\i o.19 -3 -)(i212,13. Jahanruna. Hl.iierabatl.

227. Sved Aneesuddrn. S/o. Lare S1.ed Savccduddin, agcd 40 years, Occ. Br:siness,
Iii o. I(arlihana, Sec'bail.

(Def Nos.2t)O ro 216 impleaderl aspcr corut ordcr dt: 5-I1-2004 inAppNo.l l7o/2004and.
111)l20Q,t) (l)elenclant Nos.2rl0 Lo 2i6 in C-S No, 13 of 1958)

223. Nlol'rd. Muneeruddin, Slo. Latc Mohd. Mahmoocl agecl 50 years, occ: Business. R/o. 9-6-
[i081, Sautosluragtrr. Flvderabad 50005 1 .

?.?.4. Ivlol-rd. Abdul Ilaleenr ,\nsari, Sio. Mohd. Abdul eahar Ansari, aged 4g yers, Occ:
IlLrsiness, R/o. 18-1 390. Det-ence Road, Flyderabacl-s 00005.

225. Nlolrcl Hzrnreedullah Khan. S,/o. Late Mohd. Mrinavrar Khan, aged 5g years, occ: Business,
It.b. 20-1-5 97 inside Fathedan,.'a.za, Fl1-.cler.abaci 50026-s.

)-26- Zaier: -{lam. S.'o. Nlohd. I-Iashri. agecl 47 years, occ: B,siness, R/o.20-4-551/A/1,
Iihihvath. I{y.lerabad- 5 000i)2. (Def. Nos.217 to 220 impleaded as per corrt order dt: 5_11-2004 in
r\ppl.No. L 172/2004) (Delil:dant \o.;. 117 to 220 in CS No. f 3 of l95S)

221 \ lr','rb N'lchbooc1 -{r: Iiha.n S,'o. Lare l(rurshid Jehrrn Beg-rm, aged about 60 years, Ir./0.5-9-
101, Public Gai-clen Road, Nai:rpall_"-. IIy.der:rbacl.

j
?:2 8 Brdcmnnisa Begun-1. \\ii o. r.atc }riclri FIussain, D/o. Late Khurshid Jehan Beg,m, agecr about
5 

() years ti/0. 5 -9- i 0 1. Irublic Garclen Roaci, Nampally, FIy clerabad.

16

229 AzrLmrttun:risa Begurn. \\ris. NId.'fazikhoya Khar.r, agecl about 57 years, Late Khurshid,Iehrn BegrLn, Rr'c, 5-9-101, pulrlic Gar.den Road, Nampaliy, Hyclerabacl
( l)ef No s 22 1 to 223 rnpread-cci as pcr co.L t or.ie.. dr: : o-c,r -zooi, in Appr.No.1 1 09/200g)(1)efendrut Nos. 221 to 223 in CS .\-'o. l3 of l95g)

l

'

:

r l0.
1,"]

\ .LLsr:f lvI:r irn. S,rr. L:r.e .\hnreLi \,livan, agecl aborLt 46 yrs, Occ. Business, R/o II. No. 9_4_Yo.rs LLl Telicii. Tolichc,'r,..hi. I I.. 11.,;;,1,",1.

2l 1 . 
l, .0,.)\,], 

"r: I o lm:1,.1, S:rh eb. a gccl abeut 64 \-ears. Occ; Business,
r. o. 11. \.,. 9_I_- jl) \'ousLLjl felttli. -l.olichorvki, 

Flyderabad,.(I)el' Nos 224 & 225 i.pleaderl as pe. courl orcler.dt: rli-az-zot+in Appl.No.179l2014) (D-.')(I)e t'end:Lnr Nos. 22,1 to 215 in CS \o. l3 of l95g)

212. Nl/s. Thak,u.sidas Mnlrhrant, rcplcsenlecl by Shri. A,shok Aganval,S/o Latr \'[,khrar, Aqarrvar..gerr 53 ycaLs, O".,,p"rio,r,ii.,ri"""l, n,"lu.r',".1-g-337/1, ForefLo.tc R'r1.alle. BLock-A. 501, lnciir,n,f irli"., Cnliny, U.rr.r*, Secunclcrabacl.

'I

I

l

t



(Def. No,226 impleaded as per court orde'r'dr.i 28_04-2014 in
(Delendent No. 226 in CS No. 13 of l95g)

ru@q
'Appl. No.460i20 14) (Decree)

Respondents,{De

11

fendants232. Syed MurtLi2a A1i;..S/d Zahid AIi. Aged 34 years, Occ: Software er, Working at
r,pangalore, Peimitndrit dsident No. 22-8-387 Purani Haveli, Hyderabad,'b reseirted by

r
ne. of their GPA JH6r Prainod E o Jadhav, S/o Ekirathrao Jai:ihav, Aged zibout 52ars, occ: Medicar iiaglitio

kniathra

dal, Aurangabad, Mdharashtra Sta
Heritage, RHI, Khad Keshwar, '.Opp: Maratwada

13/1958)

lff;,ffi;:"-,"ommissioner, H.No.8-1-366/A/122l1, Janki Nagar, Totichowki, Hyderabad

(The above mentioned Retirecr District Jncrges rvere appointed as Receivers-cum-Commissioners vicle Coult or(ler drred U l.(i1.:Ol; r "
u

Application under order 22 Rule 10 and Order 1, Rule 10 RAIV Section 151 of

CPC praying that this Hon'ble Court may pleased to permit the Applicants/Proposed

Party Defendants herein to come on record as Defendant No. in the suit in CS No.

13 of 1958 and in all Miscellaneous Applications if any pending in the interest of

justice

Counsel for the Petitioners

Counsel for the Respondents

The Court made the following

: Ms. Manjari S Ganu

: Sri G.Anandam

:ORDER

-. , : i :Sli I(, Ajith Simhp Rao, Retired Distr-ict Judge,
I "',,"''i..-i Re'ceiver-cum-COiiimissiiiner,

P)ot No.30, GLLnj a Srbenivas iolony,
Opp. Vaishavi Enclave pet Basheerabad
HycleLabrri-500 0 t4.



IN THE HIGH COURT FOR THE STATE OF TELANGANA AT ITYDERABAD

THE HONOURABLE THE CHIEF.'USTICE APARESH KI']\{AR SINGH
AND

THE HONOURABLE SRI JUSTICE N.V. SHRAVAN KITMAR

ADrrlication No.l of 2023 in C.S. No.13 of 1958

Date: O6.05.2O26
_Bplweeni

Saman:r F atima and another

Implead I)etitioncrs/Proposed Parry Defendants

Svcd I-lussan ztnd F'ourr oihcrs

And

JUDGMENT

IResponden ts / Plaintiffs

(P"r tlrc Hott ble Sn ,Jii.stice N V. Shrauan Kumar)

IVIs. Manjiri S Gann, learned c.ounsel representing

Implead Petitioners and Mr G. Ananaclam appearing for the

rcsponcl( n t s

2. This Application is lilccl r-rndcr C)rder XXII Rule 10 and Order I,

Rule 1[) reac] s ith Sectron 151 ol Civil procedure Code sceking to

pcrmit :hc Apolicants, propost,d partl. defendants to come on record

as dcfendanLs in the sltir in C.S. No.13 of 1958 and in all

miscellaneous appltcations. il- anl' pending.

.l Il is rhc case ol' rhc pt ritioncrs thzrt sLrit in C.S. No.13 of 195g

* as illccl lbr partiLLon .1' \Iarrh^rka propertics of Late Nawab Mir

Y,rusr-tf {1i Khan Salirr- .i1111q Rahadur III rvho died on 02.O3.1g4g

lc:.'ing ltchir-rc. h,s \ ast Dropcrttcs borh mor.able and immovable,
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including self-purchased Maqtas and Nuzul lands. The then

Government of Andhra Pradesh and presently Government of

Telangana is one of the defendants in the suit. It rs submitted that

the Government has given up claims wilh regard to the landed

properties including 12 Maqta villages and Nuzul lands. lt is

submitted that some of the parties in the above mentioned suit

entered into a clandestine compromise without there being any right,

title or entitlement and subsequently a Compromise Preliminary

Decree was passed in the suit on 05.03.1959.

4. It is further submitted that late Nawab Mir Yousuf Ali Khan

Salar Jung Bahadur III was the Prime Minister of the then Nizam

Government of l{yderabad State and was a Shia Muslim. Salar Jung

III was married to one Kaniz-e-FaLima and a daughter was born to

them out of wedlock and was named as Zarnab Begum. The sard

Zatnab Begum was married on 3i.01.1969 to one Mir Mustafa AIi

Khan (now deceased) and a daughter was borr-r out of wedlock on

01.12.1969 and was named as Muneerunissa Begum, who was the

only daughter of Zainab Begum and grand-daughter of Mir Yousuf Ali

Khan Salar Jung III. The said Muneerunissa Begum was married to

one Syed Zahid A1i on 10.02. I 99O arrd a son and two daughters

namely Syed Murtuza Ali (son), Samana Fatirna and Zarnab Fatima

(Daughters & Petitioners herein) were born to Lhem.



5. lr is further submitted that the said Muneerunissa Begum was

declarcd as the natural daughter of Zatnab Begum and grand

daughter of late \au.ab Mrr Yousuf Ali Khan S.rlar Jung III b5, Family

Courl, Cin' Civil Court. Hvderabad in O.S. No,168 of 1998 by order

datcd 07.O.1, 1999. u,hit'h hacl attained finality. Further, the said

Munet'rLrnissa Bt'qum u as aiso declared and recognized as grand-

daughrer oi Nawab Mir Yousuf AIi Khan Salar Jung Bahadur III in

RCS No.77o of 2OO2 on the ile ol Civil Juclge Scnior Division at

Ar-rranq:rbad iatecl 03.02.2003 and also in O.S. No.1449 of 2008 on

the [ilc' of rhe IX ,Junior Civil Judge. It is further submitted that

various Courts heivc dr:clared late Muneerunissa Begum as the grand-

daughLcr of \at'ail Mir Yousuf Ali Khan Salar.lung Bahadur lll. It is

lurther submitted tliar irt rhc surr in O.S. No.1rt8 of 1998, the names

of the prcsent Applicants/ Proposed Partv Defendants, Samana Fatima

and Zlinab Farima r,. cre rnentioned as daughters of Muneerunissa

Begum rrlong iviLh their larher and brother. The said Muneerunissa

Begum passed au a-r' in the 1.ear 2009. Subsequently her husband

Syed Zahicl. son Svecl Murtuza Ali and daughters (the petitioners

hereinl u ere bror-rght on record and impleaded as legal heirs of

Muneerrrnissa Begunr in O.S. No. 1449 of 2008 vide LA.No.39 of 2009

s hich rr as allori ed rlci larinq the petitioners as legal representatives of

NluneerLrnissa BegLrm After lhe death of Mr.rneerunissa Begum,

fathcr lLrrcl rhr: hror hcr ol' thc pctitioners lvcr.e imltleadecl as legal

repres.nrari'es ol \{Lrrte.rnissa Begum ,,.ide orders in Application

\o.562 ol 201 ] ciarcd t5.06.2014 in Suit in C.S. No.13 ol 19S8.
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At that point of time, the Applicants were also the legal heirs of

Muneerunissa Begum but were inadvertently not brought on record.

The Applicants' father and brother i.e. Syed Z*1id Ali and Syed

Murtuza A1i, were granted Succession Certificate under Section 372 of

Indian Succession Act on 2O.O4.2O20 by the Civil Judge Senior

Division at Aurangabad in M.A.R.J.I. No.197 of 2O2O. The said order

in M.A.R.J.I. No.197 of 2O2O rvas challenged by Syed Abdul Wahab

before the High Court of Judicature at Bombay Bench at Aurangabad

being 78 First Appeal No.28 of 202 1 with CAl52O 12021 in

FAl28l2O2l, which was dismissed and thc Court directed the

Appellant to approach appropriate F'orum, pursuant to which an

appeal was filed before ad-hoc District Judge-6 Aurangabad by name

Civil MA No.2O9 of 2027, which was also dismissed on 05.O2.2022.

6. It is further submitted that some of the parties, in collusion with

land grabbers and real estate agents were granted orders without

impleading the proper and necessary parties to the suit and in some

applications, petrtions and proceedings that are filed by the so-called

interested parties, they are being shown as necessary parties to the

said applications and as not-necessary parties in some other

applications, and thereby orders were obtained on such

misrepresentation. It is further submitted that the actual and true

legal heirs are neither being made parties nor show'n as proper and

necessary parties. It is further submitted that inadvertenlly the

Applicants/ Proposed Party Defendants herein were not brought on



record at rhe earlier point of time, as the Applicant No.1 was newly

marned ancl r,,,.en L to Australia with her husbalnd and the Applicant

\o.2 r,,,-a s a rrinor ancl nos boLh ol them have attained majority and

are marriccl and aLre lir-inq in Australia. In vieu' of rhe same, prayed

this Court to pcnnlt the pcririoners/ applicants to come on record as

defendarrts in the said strit in C.S. No.13 of 1958.

7 . lr rs lurrher suibmitted rhat though the Government is the

caretaker ol rhe abor e mentioned Estate of Salar Jung III,

the Governm(rnt has issuccl G.O. Ms. No. 1 18 dated 28.1O.2022

seeking ro regr-Llarize land occr.rpied by illegal occupants in 44 colonies

in various loc arions anri in rhe said G.O. Ms. No.118 two villages

belonging 1rl tllc Estare ol- \.ilu:rb Salar Jung 1ll, Kancha Parvathapur

and Sahcb \ag:rr Kalan trrc also included r,".hjch caused prejudice to

the legal heils of Nawzrb Salar Jung III. Under those circLtmstances,

the peritioncrs. along ir irh rheir father and brother, challenged the

sard G.Cr. Ms No. L 18 rn W.P. No.5846 of 2023. and the Division

Bench ol' rh is Cor,trt passecl :rn interim order of stay ol the operation of

rhe saicl G.(). Lo tlte ext{.nr ol'Kancha Parvathapur and Saheb Nagar

Kalan r rclc irs order dar,'c1 l:1.03.2023. In the backdrop of the said

lacts anrl i ircLrmstances. rht' Peti rioners / A pp lt cants / proposed party

defend:rn1s rrr<, set--king pcnnission of this Court to come on record as

defendants in rhe suit rn C.S. \o. t3 of 1958.
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8. Heard the learned counsel for the petrtioners and perused the

material made available on the record.

COURT PROCEEDINGS:

9. On a perusal of the record, it appears that during the course of

scrutiny of the Application, the Registry returned the Application (SR)

with certain objectrons i.e.

" l. Please Jile amended cause title in Ciuil Suit

No.13 of 1958, in the aboue Application SR, for the

purpose of ueification of Cctuse titLe since not

tollging.

2. Seruice is to be effected on ct[L respondents to suit

as tuell os Commissioner and Receiuer."

Thereafter, the learned counsel for the Applicants answered as

" 1 . Some casue title as in Application No.562 of

2014 in C.S. I{o..13 of 1958 has been tgped in this

application.

2. We undertake to send notices to alt parties who

are not represented bg Counsel as per directions of

Court - Copies are alreadl1 serued on netuLg

appointed Recetuers - Proof of Seruice enclosecl. If
not satisfied uith our compltance post before

Court. "

In this regard, the Registry made an endorsement that cause title is

not tallying

Application.

and submilted for orders as to registration of the

It is i'urther endorsed that '' whert the case u.tas listed on



28.07 202.3 Jor orclers on Office Note, the Hon'ble Court pleased ro pass

the follcnuing order:

\1s. illontlctn S. Girntr. [earned counsel -for the

r;pplrcattt prr.ttls for ond is granted tuto weeks' time

to cttrnJtltt tui.th the offtce objectictns. List on

) 1.4,\.)02.1

10. Thereafter. the learned counsel for the Applic.ints has given the

lollon ing endorsr:rnent stating that "Since Amended Cause Title in

C.S. No. 13 oJ 1958 ls not auailable, we undertake to ftle at the time of

heairry i.f necessary, as LL)e haue alrectdg serued copies to

ComnLissioner/ Receiu<zr and ru)e also io fi\" couers and

acknott Leclgemenis ctruL releucrrtl material after seruice of notice if court

lnslsr.s.' and th. Rr:gistn submitted the note ior orders as to

regist rdriun ol ih, Appli,.arion.

On 28.07.2023:

" ltls. Mctnjai .S. (]arru. learned counsel for tle applicants prays for

and is grctnted tu,o uteeks' time to comply tttith tLe office objections.

L,tst on i l.()8 lO^?.1.

On 11.O8.2023:

' lt(s Manjctri S. Cianri, leanted counsel for the appliconts prags for

an ad iout-ntnetlt io enable her to comply with the offi.ce objections

List ctfter three ri,et,ks
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On O1.O9 .2o23:

" Ms. Manjan S.Ganu, leonrcd counsel for the applicants'

Leamed counsel for tle opplicants prags for and is granted four

(O4) tueeks'time to enable her to file amended cause title '

List ofter four (04) weeks."

On O5.O1.2O24:

.Mr. Sunil B' Ganu, leamecl Senior Counsel appears for

Ms. Manjai S. Ganu, leotned counsel for the opplicants

I-Ieord on the question of admission'

Issue totice to the resPondents "

On 13 .o9.2o.24:.

" Mr. 'l.S.Praueen Kumar, leorned counsel representing

Ms. Manjari S. Ganu, leomed counsel for the opplicants '

Learned' counsel for the opplicon'ts prags for and is granted six

ueeks time to serue notice on the unserued respondents'

List thereafter. "

On 12.12.2025:

"At the request of Mr' 't s Praueen Kumor' leorned counsel

representing Ms. Manjai S. Ganu, leorned counsel for the applicant'

list the motter after one week."
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On 19.12.2025:

"ITeard Mr. T.S. Praueen Kumar, learned counsel represents

Ms. Mctn-ian -(. Garrrr, lecLnted counseL for the applicants in Application

Nos.l ond 2 oJ 2023

Orders reseruecl

1 1. As obser', ecl l'ron.t the record oI Court proceeciings, it appears

that thor.rgh severerl opportr-Lnities wcre given to comply with the office

objections to the cxt( n1 ol iiling of amended cause title, no compliance

u'as mrrde bv rr ar ol lilirrg amended cause title except filing a Memo

dateci 31 08 2023 Ln application (SR) No.15275 ol 20'23 in C.S. No.13

of 1958 sratinq that thev have applied for furnishing the comp.lete

amendcci c:ruse rille in C S No.13 of 1958 on 22.O8.2023 bearing C.D.

No.10850 ol 2O23 ro complr rvith thc office objections in SR No.15275

and 15276 of 2O2ll in C.S. No. 13 of 1958 to the Registry with a

requesr ro dtrcct rhr concerned O.S. Section for con-rplying rrith the

CD. Thercafter-no s l.Ltlls,/ inlormarion is furnished.

ANALYSIS AND CONCLUSION:

12. Thrs Application rs filed b1' the Applicants seeking permission to

comc r)n recorcl as det-endants in C.S. No.13 of 1958.

It 1s [(, be nor-ed hc'rc ihat t]tis Court bv a comrnon order dated

21.O1.2O)-3 in Applic:rrrrrns \o.299 and 1235 ot 2012, appointed

Commissioners to io()l( inro the extcnt of propert!. involved in the suit

an(l apl)orti,tnrrcn r ritCi-eLri :lmongsI the parties to the suit in terms of
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the preliminary decree drawn up on the basis of compromise and file

report. Accordingly, the Commissioners have submitted a detailed

report on 13.10.2025. Therealter, this Court by order dated

16.10.2025 granted permission to the contesting parties to obtain

report dated 13.1O.2025 from the Registry and fi1e objections,

if any, on or before 27 .l I .2025. Upon request, the Registry was

directed to furnish a copy of the Commissioners report dated

13. 10.2025 and the matter was directed to be listed on 27 .11.2025

under the caption 'Final Hearing',

13. On perusal of the record, preselt Application is filed on

t7.o4.2023.

COMMISSIONER'S REPORT

14. For better appreciation, it is ne.cessary to extract the relevant

portion of the report dated 13.1O.2025, r.r'hrch rs extracted as under

"N. FINDINGS

14. Now that the movable and rmmovable

properties belonging to Nawab Salar Jung III

appea.rs to have been dealt wrth under the so

called Compromise Preliminary Decree dated

05-03- 1959 under the directions ald
permissions of this Honble Court from the date

of the Conditiona-l Compromise Preliminary

Decree dated 05-03-1959 till the order in
LA. No.417 of 1961 dated O9-02-1962, AND

this Hon'be Court by order dated O9-O2-1962

ordered passing of a final decree as prayed for

under certain terms mentioned therein.

The oflice has to be directed to draw a frnal

fc,J&Nvsfi,.]
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decree in terms of the order in I.A. No.417

of 1961 dated O9-O2- 1962, if it remains

unchallenged.

1.+ t 'l'hc record made available to us

inclicatcs thar Application No,2 of 2023 is
filed praying the Court to declare the

preliminary decree is passed under the garb

of fake and false theory that Salar Jung

Died issueless and he was unmarried and

that the alleged compromise preliminary

decree is not executable.

11 2 The record made available to us

indic:rtcs th.rl Applications No.I of 2023, 1 rmd

2 of -lO2{ ancl 1 of 202-t ate filed claiming

slrart' in the pr-opcrtv of Nau'ab Salar- Jung III
rndgflf\lg4llf and hence they wanted therr

rmplcarlmcnt in CS 13 of 1958.

1.+.3 'l'hc apphr:ants in .{pplication No. I of

2024 cl;rrm share in thc property left behind by

\auerlr Salar Jung Ill. contending that the

Salal JunSi Llstate has got mixed properties of

the sriLnd mother of the applicants therein

( Saicb BcgrLm I) i o \'Iir Alam Bahadur zrnd

grancL fathcr lh Zaman Kha;r, Munir-ul-Mr.rlk)

anci rrlso the propcrties of one Habeebunnisa

Bcgum t),/o \{rr Ali,im R:rhadur alrd properties

o1 ]Iir r l )ltran S , o \1Lr AIam Bahadur

L+.+ in rrrs 01 para IL of conditional

compronrisc preliminan decree arrd rn vieu, of
pccnlrat- circumstances under which the said

condrrrorral compromise preliminan. decree

c.,rrle to ltt, p:rssed ald in lierv of the fact that
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order in I.A, No.417 of 1961 dated 09-02-7962

is passed directing the regrstry to draw frnal

decree, the point that arises for the

consideration of this Hon'ble Court is, \.r+lether

the applicants in Applications No. 1 ald 2 of

2023, L and 2 of 2024 and 1 of 2025 can

maintarn such application in CS No. 13 of

1958.

14.5 In our humble opinion enquiry in
Applications No.l and 2 of 2023, 1 and 2 of

2024 and I of 2025 amounts to reopening the

main suit in CS No.13 of 1958 which may

amount to discardrng the Compromise

Prelimrnary Decree dated 05-3- 1959. (Virtually

undoing all the labor of the then Receiver-cum

Commissioner)".

EFFECT OF PRELIMINARY DECREE:

15. In the said Commissioner's report dated 13.10.2025,

the Commissioners questioned the maintainabrlity of the present

Application i.e. Application No.1 of 2023 rn C.S. No.13 of 1958 and

further opined that the said Application amount to discarding the

Compromise Preliminary Decree dated 05.03.1959. Though this

Court granted permission to the contesting parties to file objections,

if any, to the said report, the Applicants have not hled any objections

to the said report.

16. It is to be noted that compromise has already been recorded and

preliminary decree was passed to that extent on 05.03.1959.

The Applicants, at this point of time, by filing the present Apphcation
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and if consiclere.l \'ou1d vlrtually amounts to reopening of the

compromised prelrminan decrce dated 05.03.1959 rn C.S. No.13 of

1958 and the Conrmissioners have nghtll, observed in the report that,

it amolLnts to cliscarding rht c'ompromise preliminary decree dated

t)5.03. l9r9

17. The Hon blc Supreme Court in Bimal Kumar and another Vs.

Shakuntala Debi and othersr '"r'hile observing rhe drfference between

preLminzrn anci hnal decree in partition suir held that the term

"comprornise" csscntialh means settlement of differences by mutual

ltl

The relevant pirras Nr.r.2.l ro 28 are extracted lor reference:

consenr and

lli.)ll) -l \uprerre ('\)LLtr ( .r.a,:-l

"24. lt Renu. Deuit Mahendra Singh [(2003) 10

SCC 2()0 AIR 2003 SC 16081 the effect of a
compromise iecree and allotmcnt of shares in

pursu:nrce of the sard decree was dealt with. The

trrrr,ltrrlgt' IJcnc'h referred to Rag hubir

Srrrir r -,l_iodh-iro .Srrhr-r [AIR i945 Pat 482)

arld )luza.tktr Hrr-snrrr IAIR 1933 Or-tdh 562] and

opincd th:rt rhc lrrr,r had been corrcctly stated rn

the sar(i artti-rorities.

25. ir.r Lhc saLcl casc. after refelring to Ciuil

Pn,tL't'di,re Cocie bv N'lLllla, this Court. in Renu Deut

ccrsr,'L(-1003) l0 SCC 200 : AIR 2003 SC 16081

rr h:k clrau inq a distinction betu'een the

prehmrnarv alci thc fl'rai decree, has stated that a

prelirnrnan decret dcclares the rights or shares of

Lhe par lics to the prlnitron. Once the shares have

strr:h Drocess. the adversarial clarms come to rest
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been declared and a further inquiry still remains

to be done for actually partiuoning the property

and placing the parties in separate possession of

the divided property, then such inquiry thall be

held and pursuant to the result of further inquiry,

a ltnal decree shall be passed. A pre[minary

decree is one which declares the rights and

Iiabilities of the parties leaving the actual result to

be worked out in further proceedings. Then, as a

result of the further inquiries conducted pursuant

to the preliminar5z decree, the rights of the parties

are Iinally determined and a decree is passed in

accordance with such determination. which is the

fina.l decree. Thus, fundalnentally, the distinction

between preliminary eLnd final decree is that: a

preliminary decree merely declares the rights and

shares of the partres and leaves room for some

further inquiry to be held ar-rd conducted pursuart

to the directuons made in the prelirninarv decree

which inquiry having bcen conducted ald the

rights of the partres hnally determrned a decree

incorporating such determination needs to be

drawn up which is the final decree.

26. Applying the principles laid down in the

aforesaid authorities, it is graphically clear that in

the case at hand, the parties entered into a

compromise ald clearly admitted that they were in

separate ald exclusive possession of the

properties arrd the same had already been a-llotted

to them. It was also admitted that they were in

possession of their respective shares zrnd,

thercfore, no hnal decrce or execution was

required to be hled. It is demonstrable that the

compromise application does not contarn any

clause regarding the future course of action. 'lhe

HC J&NVSX J
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partics \\'erc absoluteh' conscious and nghtly so,

that their rights had been fructified ald their

possession had been exclusively determined, They

u'cre u ell a\\,are lhat the decree was final in

naLLrre as their shares were allotted and nothing

rernained to be done b! metes and bounds. Their

riqhrs harcl attained finalitl'and no further enquiry

fr-om anY spectrum rvas required to be carried out.

'l'hc u,hole thing had been embodied in the decree

passccl on Lhe foundation of compromise.

27. lt rs rc) be borne in mind that the term
''('(rmpr()mise essenti.rll] mearts settlement of

difl-crences bl mutr-ral consent. In such process,

thc arlr crsarrral clarms come to rest. The cavil

beLu'c(n the partles rs given a decent burial. A

courpromise u hich is arrived at by the pa-rties puts

an cncl to the litlgative battle, Sometimes the

par-ties t'ccl that it is an unfortunate bitter struggle

anrl allorr good scnse to prevail to resolve the

dispr-rtt. In ceruain cases, bv interventron of well-

uishcrs. the: conciliaLorv process comrnences and

evt:ntrrlrlLr', by consensus and concurrence, rights

ger (olrcretrsed A reciprocal settlement wrth €l

cicar rnrnd rs rcgardcd as noble. It signifies

magnitlccnt and maJestlc facets of the humarr

mrnd. 'l'he eralted state ol affaLrs bnngs in
quurLessence of su blrme solemnitl, and social

stallilil\,.

28. ln the presenr casc, as the factua-l matrix

uolrld :crcal. a clccree came to be passed on the

t;cilrot li o1- a comprorrtlse ln entlretv from all

anqlcs k'aving nothlng to be done in the future.

I'h, ( Ultarns $ere rci,rllt dra$,n and the Court gavc

Lh( stlmp ol appror':LJ ro the same. Thus. the
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inescapable conclusion is that the compromise

decree dated 3-4-1964 was a final decree."

ON AUTHORISATION:

18. That apait, one Syed Zahild Ali S/o. Late Mir Sadiq Ali,

who is father of the pe titioners / Applicants and one of the GPA Holders

of petitioners filed/deposed an affidavit on oath stating lhat "I am the

father of the petitioners/ applicants and one of the GPA Holder of

petitioners herein os such utell acquainted tuith the facts of the case

tence I am able to depose as follott-ts:". In this connection,

the Applicants filed a copy o1 deed of specific power of attorney daled

12.10.2022 executed by petitioner No.1, Samana Fatima. From the

above deed of specific power of attorney, it is culled out that the

petitioner No.1 had executed a Deed of Specific Power of Attorney

appointing Syed Zahid Ali, Sanjeev Kumar Rau[, Dr. Pramod

Eknathrao Jadhav and Adv. Arunkumar Shyamarao Jadhav as

attorneys No.1,2,3 and 4, respectively, authorising them to find out

and recover the moveable and immoveable properties which stand in

the name of the petitioners' great-grandfather the Nawab Mir Yousuf

A1i Khan Salar Jung Bahaddur IIL IT rs observed from the Deed of

Specilrc Power of Attorney authorising "Attorney No.2 and 3 ore terebg

authorized to refer the dispute to arbitration or for the decision of o

referee or to make statement binding on me, or to abide by the ooth of

anA person in respect to said claim. " Further, "The attorney No 2

Mr.Sanjeeu Kumar Rout S/ o. Rattan Naragan Raut and attorney No'3

Dr.Pramod. Jadhau S/o. Eknotharao Jadhau are hereby authoised to

HC,J&NVSIi,J
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signrng or \ crrl'\,ing the same and that such

person is a recognized agent of the part) as

clefined bv order III Rr-rle 2 of the Code and is

clult arLthonzccl and competent so to do." ,

19. As per the Proc e cdings of this Court on Ol.09.2O23 and on

subsequent dates. learnecl counsel for the petitioners sought time to

file amer-rded cau se I itkr hou cvcr, the same has not been hlecl except

filing a Memcr datcd 31.08.2023 vide Application (SR) No.15275 of

2423 in C.S. No. 13 o1 1958 stating that they have applied for

Iurnisl'ring lhe complete amended cause title in C.S. No.13 of 1958 on

22.O8.2O23 bearing C.D No 10850 of 2023 to comply with rhe office

objections in SR No. 15275 and 1c276 of 2023 rn C.S. No.13 of 1958

to the Registn \\'1th rl requrst to direct lhe conc:erned O.S. Section for

compll ing with th(' CD ln rhis regard, it is not out of place to

mention rhat as vcrifrcd ll-orn Lhe Registry, it is inlornted that the C.D,

No.1O85O of 2023 s':rs :rpplied on 22.O8.2023 and the same $as sent

to O.S. Secrion :Lncl rht,rea[ter the same has been received bv the

C.D. Secrion on 31.08.2023 then the C.D, Section called for the

lodgement schedlrle (pa\.menr). Since the Applicants did not comply

u,ith the objecrions ol rhc Registry rn,ithin the prescribed period,

the same u'as struLck ol1- on L LO9 .2023. However, it appears that no

steps r'r ere taken lo pLlrsuc t he application lor r,btaining the amended

cause tirle lrom rhc RegisLn.
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20. Further, the petitioners clarm to be the legal heirs of

Muneerunnissa Begum. On a perusal of the entire afhdavit whereln it

is submitted that Muneerunnissa Begum was deolared as natural

daughter of Zainab Begum who was the daughter of late Nawab Mir

Yousuf Ali Khan Salar Jung III by Family Court, City Civil Court,

Hyderabad in O.S. No.168 of 1998 by order dated 07 04 1999'

which had attained finality. However, the said Muneerunnissa Begum

was not arrayed as party defendant to the main suit in C S No 13 of

1958. It is further submitted that al'ler the death of Muneerunnissa

Begurrr, father and brother of the petitioners were irnpleaded as legal

representatives of Muneerunnissa Begum vide orders in Application

No.562 of 2014 dated 26.06.2014 in C'S No 13 of 1958 However'

at that point of time as submitted in the Application ' the present

Applicants were also stated to be the legal heirs of Muneerunissa

Begum but inadvertently were not brought on record as legal heirs of

Muneerunnissa Begum. However, no explanation was submitted to

that extent. Even otherwise, Llpon a perusal of the Applicatron No'562

of 2074 dated 26.06.2014, in the said order, the said Muneerunnissa

Begum is not been recorded an)ryvhere as party defendant to the

compromise preliminary decree clated 05 03' 1959 The learned Single

Judge had declared the petitioners' father and brother are the only

legal heirs and successors of the Muneerunnissa Begum

The operative portion of the order is extracted for reference:

HC,J&NVSK.J
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''Recorcling the submission of the

Ie:rrned counsel for the applicants that

thcl :ire the only legal heirs and

successors of late Munnerunnisa Begum,

rvho Ls the grand daughter of Salar

June-lll ald aiso considering the orders

passecl i;r' r'arious Courts referred supra,

thrs is ol' the vie',r, that the applicants are

llcccssilrl,' parties to C.S. No. l3/ 1958.

Ilcnce. this application is ordered

impleadrng rhe applicants herein as

defcnciants to C.S. \o 13/ 1958.'

21. That aprrrt.. Ln the present application. filed by the Syed Zahid

AIi i.e, fathcr ol'rhc pe titioners / applicants and one of the GPA holders,

has not rnentione(l rtnrwhere in thc af[idavit regarding their status as

being impleadc(l in C.S. \o.13 of 1958. It is pertinent to note that

u'hen the perilion('rs rrre cLaimlng to be the legal heirs of the said

deceased Mnncr:nrnnisa Begum, how.ever, nou'here in the affidavit,

tl1ed in suppor-t of rhe Application No.562 of 2OI4 in C.S. No.13 of

1958, had mentioned the status of late Muneerunnissa Begum as

parn'defendanr to rhe suit. Further, the petitioners have not filed the

r:opv of rhe conrprontise.preliminan decree to substantiate lheir lineal

descendencr. 'l'he irpplrcants, at this belated slage, without explaining

the starus of thcrr lnLrrhcr as part\'(delbndant nr:mber) and who is not

being arrar ccl Ln Cl S. \o. 13 ol 195t3 in the cause title and in the

absence of rhar. rh.. pr.al er sought for in this application is without

a.v basis. As s,clt, thr.claim ol the pc tition ers / applir:ants to implead

them as part' deli'ncra,r based on rinear desce,dancy from the said
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Muneerunnissa Begum who herself is not arrayed as party defendant

in C.S. No. i 3 of 1958 cannot be entertained.

22. Even on a perusal of the laLest amended c7use title issued by

the Registry on 27.OL2O26, thc said Muneerunnissa Begum has not

been arrayed as defendant in the cause title, which has been updated

by the Registry, from time to time. Further the petitioners' father, who

is GPA holder in the present application, was also not arrayed as

defendant in the suit in C.S. No.13 of 1958. though an opportunity

was given to the parties to flle objections, if any, to the

Commissioners' report dated 13.10.2025, no objections have been

filed on behalf of the Applicants.

23. In view of the foregoing observations and after due consideration

of the report of the Commissioner dated 13.1O.2025, this Court is of

the considered view that the present Application suffers with several

material defects and discrepancies and is devoid of merits.

Accordingly, the prayer sought for by the Petitioners in the present

Application seeking permission to come on record as defendants in

C.S. No.13 of 1958 cannot be entertained at this belated stage and

this Application No.1 of 2023 in C.S. No. 13 of 1958 is liable to be

dismissed.
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